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(CIPM: LET1 20MH2001 PLC 7751)
RAeglstered Office: Village Vasind, Taluka Shahapur, Destrict Thane - 421 604,
Phone ; 02527 2230022725, Fax 02587 220080/84
NOTICE

Mobics s hereby given that the certiicate(s) fior the under mendioned securities of the Company
e bsen kastimisplaced and the holdens) of the sald securities have applisad 1o the Comparny
inissue duplicate cerfificate(s). Any person who has a claim in respect of the said securities
should lodga such elaim wilk cur Ragisirar and Shara Transbar Agent KFin Technologies
Private Limited (Formery known as Kanwy Firtech Private Linitec) at Kansy Sefenium Towes-
B, Plot No. 31 & 32, Gachibowi, Financial Distict, Manakragmuda, Seiingampally, Hyderabad-
SO0032, inwritiryg within 15 days from this date, else the Company will proceed 1o issUe
duplicate certificate]s) without fusther intimation,

|Serial| Mame of the Holders | Kind of Securities | Folio Mo. of |Distinctive
ha. ane Tace value M, Securlies | Mumber
1. |Sundedal karsenjidin | Equily sharesof face | 500983 12 EROSEH-
i Deceased) value of Rs 10 esch 6800
Sushila Sundarlal Min
(Deceased)
Jasumali kantilal Thackar

Place: Mumbai

Date: 15.07.2021 For JSW Holdings Limited

: Sdf-
_-_u.Fj sanjay Gupta
smoar Partof O.P. Jindal Group Company Secretary

da it agler
Bank of Baroda

B = S
Whereas, The undersignad being the Authorised officer of Bank of Baroda, under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of
Powers conferred under section 13 {12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002 issued a
Demand Notice dated 01-05-2021 calling upon the borrower Mr.Sunil Rajesh Pandit & Mrs. Gunjan Sunil Pandit
to repay the amount mentioned in the nolice being Rs. 21,59,110.96 /{ Rupees Twenty One Lac Fifty Nine
Thousand and One Hundred Ten and paise Ninty Six only) and interest thereon wee.f. 01-05-2021 within 60 days
from the date of receipt of the said notice,
The borrower having failed 1o repay the amount, notice is hereby given (o the borrowear and the public in general that the
undersigned has taken possession of the properly described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rube 8 of the Securily Interest Enforcement) Rules, 2002 on this the
14 day of July of the year 2021,
The borrower's atlention is invited o provisions of sub-section (8) of section 13 of the Act, in respect of time available, o
redeam tha secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of Bank of Baroda, Karelibaug Branch , Vadodara for an amaunt of
Rs. 21,59,110.96 /< Rupees Twenty One Lac Fifty Nine Thousand and One Hundred Ten and paise Ninty Six
only)and interest thereon,

POSSESSION NOTICE

{ Immovable property )

Description of the Immovable Property

All that part and parcel of the Immovable Property being Flat No 201(on 2 Floor Flat admeasuring 82 Sq
Mt),Sangath Society, Saakar Annexe 4, Sama Savli Road, Baroda Bearing R 5 No 607 608,60%611 & 654, T.P. No
1 & FP Mo 87 79 81,80,135,& 75 admeasuring 23493 sq mts of Sangath Society, Paikee Plot No P33 having Plot
area 393.76 sq.mis paikee developed Saakar Annexe 4 of mouje village Sama, in the Registration Disfrict
Vadodara, Sub Dislrict Vadodara. Owned by Mr. Sunil Rajesh Pandit. Bounded : EAST  7.50 Meter Road, WEST !
Margin Open Space, NORTH: Staircase & Lift FlatNo.201, SOUTH: Margin & Open Space

e  PENSION FUND REGULATORY
PRAS AND DEVELOPMENT AUTHORITY

B-14/A, Chhatrapati Shivaji Bhawan,
Qutab Institutional Area, Katwaria Sarai, New Delhi-110 016

CORRIGENDUM TO THE NOTICE ISSUED BY

PFRDA ON 01.07.2021

REFERENCE is invited to the Advertisement issued by the Pension
Fund Regulatory and Development Authority (PFRDA) on
01.07.2021 in the newspapers and the detailed notice hosted on
the web site of the Authority inviting proposals for selection of
Sponsors of Pension Funds (PFs) for NPS Government Sector
Schemes, Private Sector Schemes and/or any other scheme
regulated/ administered by the Authority under PFRDA
(Registration of Pension Funds) Guidelines, 2021.

In a partial modification of the above mentioned guidelines under
point no. 11 of Pre-Qualification Criteria mentioned under clause
9, in line 4, the words "forty-nine per cent" shall be substituted
with "seventy-four per cent" in line with the PFRDA (Pension
Fund) Regulations, 2015 and subsequent amendments thereto.
Annexure IV of these guidelines is also stands revised in
accordance with the above change.
Sumit Kumar

davp 15102/11/0005/2122 General Manager

Place : Vadodara, Date : 14-07-2021 Authorised Officer, Bank of Baroda

e MAHINDRA RURAL HOUSING FINANCE LTD.

Mahindra Corporate Office; Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd Floor
e 370 P.B. Marg Worli, Mumbai 400 018 India, Tel: +31 22 66523500 Fax; +91 22 24972741

SALE
Regional Office: 82, 8th Floar, Mew Your Tower - A, Mear Thatte] Cross Raod, Thalte), Ahmedabad-360054
Disposal of Secured Assets under Private Treaty, as provided under Rule B{5){d) of

Security Interest Enforcement Rules, 2002 Particulars of which are given balow:
In exercise of powers conferred under section 13 (4} of Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (herein after referrad to as "SARFAES| Act”) and Rule B and 9 of Security Interest (Enforcement) Rules, 2002 (herenatter
raferrad tn as "Rubss®) for the purpose of recavering the secured debits, the autharized officer of the secured creditor /s Mahindra Rural
Housing Finance Lid. (herainafier raferred to as *MRHFL") has decided lo sall the sacured assal (immoveable Proparty), the possassion of
which had baen taken by the Authorised officer of the Sacured Creditor undar 5. 13 (4) of SARFAESI Act. described hesein balow on "AS |5
WHERE IS BASIZ" and "AS [S WHAT IT |15 BASIS" and the pub&: and all concamead including the concemed borrowersimortgagors, their
representa'r-.nes asfhe case may be are h&rel:ly inforreed that the secured asset listed below will be sold, ,ﬂ-cartl..ulars-nf.i.lhr"h are given below:

| R I T T T F_ SETPELE S S s

L e

Name of the Enrrnvmr{ﬂ “Demand Notice Discription of the Previous Offer Amount

{Guarantoris) Date and Amount Immovable proparty Reserve price Recelved
(O heeltsy. | Shucion Dt

1. SATISHEHAI RAJUBHAI SHINDE 02.02.2019 | PLOT NO : 113 BLOCK NO.:|Rs 8, 50,000/- (RUPEES | Rs.8.00.0000-

2.SHARLABEN RAJUEHAI SHINDE RS, 158 ARADHNA 3, NRL JOLWAININE LAKHS FIFTY| (RUPEESEIGHT

I RAJUBHAIHIRALAL SHINDE 12.20,861- | GRAM PANCHAYAT, JOLWA| THOUSANDS ONLY) LAKHS ONLY)

ERANCH-SURAT GAM PALSANA SURAT, [ 06.04 2021

XSEMSURD0453944 GLUJARAT -324315

AT:- BUILDINIG 0202 A7 EWS
AVAS AMROLI CHHAPARABHATHA
ROAD KOSAD, SURAT, JOLVA,
ANAND GUJARAT -334305

ART HOUSING FINANCE (INDIA) LIMITED

|Formery known &3 ART Affardabls "|u|J:|rIE. Firaniea (indiz) Limited)

H:-l.-slm: rIH AGE |-'|| & MNew Delhi-H0034

NOTICE UNDER EEI:TIEIH 1:1[2:|C|F THE EEELIHITL!AMH&HEWHETHUGHGH GFFIH#.HEI!LMEETS AND
ENFORCEMENT OF SECURITY METREST ACT, 2002

Undersigned, being the Authorised Cfficerof ART Housing Finsnos (India) Limied, 2 Firancial Institu ficn under Section
A1Hmpivi of the SARFAER Act 2007 having s regisired Offce at 107, Bast Sy Tower, Metaj Subhash Place,
Filampura, Dehi-180034 hereatier the Secured Credilor’) sere ugon tha present nofcein below lnan accounts number
which were declwred WPz on 2503 400

4 LN HENE OF ADNRESS OF PROPERTY AOORESS OF [LTE [UESTRSEOMG
KO ACHUVEER | BORROWER & |  THE BORROWER & SECURED ASSETS (F DENKHD OUES
| DOSORROWER | C0-BOSROWER NOTICE 132)
1.{ LUPNLOSS17 | Sangay Memar | Room bo 35 Property Being Fiat No. 006, | 14.06.2021 | Rs
-170001063 | Biru Sav Alias | Shiv Sabyack Coioey, | Ground Floor Buit Up Area 2B 21T
Benjgy [ Kakemanivali Shankdr| Admeasuing 515 SqFt (Fupees
By Sav | Pawsha Road F-Wing, Samgam Twenty Thie
] Cpe-SamaelKamla | CoOperative Housing Lakh Eighgen
| Bimaiigeni | Do College, Society L. Canstruckd Thousand Twc
{ Sanizy Kemr | Matemanivali KEWan, | oo prot o, 35635, Hundred and
G | fahan Saclor 8, Shusled a1 - Sirveriipen
Maharastira - £H1305 | aroine moani Mumbal Oty 25 m
Tal Pamel, Dist. Raigad 11062028
Maharashia
Baundad 25 under Fa e
Decumants.
2 | LNKLNDZTI7| RAMIKDRA | MearMatestsad | Propery Being Pt No.10Z | 14.06.2021 | Rs
10003600 | KUMAR | Regency, Karat 1" Fior in The Buliding 14 40,532/
i Reigach, Gundge. | Known s “Swam Chayya® Rupzes
Sk DEW | NearRolce Pal Aparmenl 5. Ko, 30 Faurizen Lath
FAMKDRY | House Plot Mo, 37 8 38 Forty
KUMAR P | Reigas-410a01, Meue Chamete, Nesal {East), Thousand
§ |t Tale Karjat, Dist. Ravgad, Six Hundred
SURENDRA, | & Maharasht and Thitty T
Kgag | House Nodlt Bourded & under in he e Cirky|
| CHHABINATH "ﬁ":’f‘j’“‘ﬂ‘mf‘“- doeuments mon
F'.l.ﬂ : TEaL JOUNELE, 11.06. 202
wramd, L
8 | Pradsch- 221201
I]H!HHEHZIF.!. & Near Ml
PAL  |Rsigedh, Gundge
Near Pokics Palel
Hose
Raigad-4111201,
Mata et

The Mo coe's aoh Calbnd upor b0 13 e abowe Eaed amoun] wiltin £ dass teom thedafe of B nobceadng which AsFLwll be
(ofsrared Kaxamase 5 mghs of enforcement of e ty nlenest a5 ’liﬁl'lil e Serared fasal qreEn e Serued sz
meniones herein. Thisnolce & wihout prejudicen any other gt ramedy valiable o the AHFL

The Boerewer's attention |5 imbed be provislon of the sub saction [B) of section 13 of the act in respect of fime
geailable, bo redeem the secured assets.

Date - 1507 2021 Autharised Officar
Place - RAIGAD ART Housing Finance (India) Limited

ﬁ -I-'l-'
MANGALAM TIMBER
PRODUCTS LIMITE D

Birla Building. 9/1 R N Mukherjee Road, 10th Floor, Kolkata - 700 001
Regd. Office : Kusumi, Nabarangpur, Odisha - 764 059
Tel No: +91 6838 222148/142/053 Fax: +91 6858 222 042
Website : www.mangalamtimber.com, Email: admin@mangalamtimber.com
CIN: LO20010R1982PLCD0T 101

HE
3] 6

f

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2021 ENLIFLLT
I5l.No. Particulars Quarter | Quarter | Quarter Year
ended ended ended ended
30.06.2021 | 31.03.2021 | 30.06.2020  31.03.2021
| [Unaudited) | (Audited)  (Unaudited) (Audited)
1| Total Income 284,62 5750 | 13109 | 67728
z MNet Profit/{Loss) for the period rf:H] A9) [6.48.86) 157359 I.E?'.'IE 81)
|| (before tax, exceptional and/or Extraordinary items) : R E— E—
Net Profit/{Loss) for the period before tax (6:81.49) (6.28.86) (573,59 (273281)
|| (after Exceptional and/or Extraordinary items)
4 Net Profit/{Loss) for the period after tax (480.03) (432.65) (394.63) (1880.15)
| (after Exceptional and/or Extraordinaryitems) | 1 |
5 Total Eumprmnswu Income for the peru:nd (482.86) (448.10) (393.25) [1891.45)
[Comprising Profit / (Loss) for the period (after tax)
|_and Other Comprehensive income (after tax)] — .
6 Equity Share E dp'll&| 1832.74 1832.74 1832.74 1832.74
7__|_Other Equity - B | 19905.02)
8 Eamings per share (of Rs 10/- each) :
Basic and Diluted (2.62] (2.36) | (13 {10.26)

1 The abowe results have been reviewed by the Audit Committee and approved by the Board of Directors of the Company
al the meeting held on 15th July 2021, and have been reviewed by the Statutory Auditors of the Company.

2 The above is an extract of the detailed format of quarterdly financial results filed with the Stock Exchanges under
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, The full format of the
quartery financial results are available on the Stock Exchanges websites at www.bseindia.com and www.nseindia.com
and also on the Company’s website at www.mangalamtimber.com

3 The figure of the previous year/periods have been regrouped/rearranged wherever necessary.
4 The figures for three months ended 31st March, 2021 are arrived at as difference between audited figures in respect
of the full financial year and the unaudited published figures up to nine months ended 315t December 2020,

By order of the Board

Vishwanath Chandak

Place : Kolkata Director
Date : 15th July, 2021 DIN:00313035

1.ANITABEN BABALBHAI VAGHELA 27072048 | PLOT NO 75 GAURI SADAN | Rs.6,00,000/- (RUPEES| Rs. 525,000/
2. BABALBHAI HIRABHAI VAGHELA RS. BUNGLOW BHOYAN ROAD | SLx LAKHS ONLY} (RUPEES FIVE
BRANCH-FALANPUR 4,03 B35/ DEESA,GUJARAT-385535 | 05.02. 3021 LAKHS
XSEMPALOO3TITZS TWENTY FIVE
AT:-7T5 GAURISADAN. NEAR THOUSANDS
RAILYWAY FATAX AT DEESA DIS UNLY)

BANASKANTHA, DEESA (M). .
PALANPUR-DEESA, GUJARAT -
365535,

1. MRHFL acting through its Authonzed Officer has now received offers 1o buy the same (offer amount & tabulated in the table above), and
wa intend to accaptit, interalia considering the factthat the previous public auction held was unsuccessful.

£, To Pasticipate inAuction siended bidder has iodeposit 10 % of the Resene Price.

3, The detail terms and conditions of the auction sale are incorporated in the prescribed tendsr form, Tender forms are available on
ww. mahendraruralhousinglinance.com as well as above branch office. The sale will be subject lo terms and conditions mentioned in
Tender Form.

4. For further details, contact the Authorised Cfficers, Mr. Harshil Vyas 98684708017 Last date of submission of sealed offers in the
prescribed tender forms along with EMD 06082021 ai the branch office address menfioned herein above. Tenders that are not fifled up
property or tenders received beyond last date will be considered as invalied tender and shall accordingly be rejected. Nointerest shall be
paid cnthe EMD.

&, Date of opening of the offers for Property s 0710872021 at the above mentioned branch office address at 11,00 AM. the tendar will be
apaned in the presence of the Autharisead Officers,

6. Date of inspeciion of the Immovable properety is 240712021 betwaen 100040 to 5.00 P,

7. The Bormower(s)Guarantor|s) are hereby given 15 DAYS SALE NOTICE UNDER SECURITY INTEREST (ENFORCEMENT) RULES,
2002 to pay the sum mentioned as abave before the date of Auchion failing which the offer recaived will be accepted and the mmovable
properly will be auctioned and batance, if any, will be recovered with interest and costs. If the Barrower pays the amount dus to Mahndra
Rural Housing Finance Lid., infull before the date of sale, awchon is &able 1o be stopped.

B. The immaovable property will be soid to the highest lendered. Howewer, the undersigned reserves the absolute discretion to allow inber se
bidding, if deemed necessany.

Place: Ahmedabsd  Date: 15072021

Sdi- Authorized officer Mahindra Rural Housing Finance Limided

Himadri Speciality Chemical Ltd
CIN: L3P 108WEB 19 TPLCO4 2756
Fegd. Office: 234, Metaji Subhas Road, 8th Floor, Kalkata- 700 K1
Corp. Office:; B, India Exchange Place, 2nd Floar, Kolleata- 700 001
Fh Mo: 91-033-22309953 22304363 Faxc 91-033-22309051, Wehsite: www himadri com
Notice
Sub: ion of Email id, PAN and Bank Mandate of Shareholders

Mabce is heraby given that in view of the cagoing novel Coronavirus pandemic (“COVID-
197} in the Couniry, several measwres hawve been taken by Government to curb the spread
of wirug throwgh social distancing. There are resirictions on movement and [ or gathering
of persons and have impact on several services including postal and courier services.

Ministry of Corporate Affairs (MCA), Government of india vide their crcular no 0202021
dated 13 January 2021 read with Circular no. 2002020 dated 05 May 2020 has allowed
Companies to conduct their Annual General Meeting (AGM) through video conferencing
(VC) or ather audio visual means (OAVM), during the calendar year 2021 (ie il
December 31, 2021), The Circular 2002020 has also dispensed with the printing and
dispatch of annual reports to shareholders and the same shall be sent only by email toihe
members of the Company.,

Further SEBI vide ite circutar dated 15 January 2021 read with circukar dated 12 May 2020
has also dispensed with the requirement of sending physical copies of annual report to
shareholders for lizted entilies who conduct their AGMs during the calendar year 2021 [i.e.
till December 31, 2021)

In view of the above we urge the shareholdaers for registration and/ or updation of thair
amail id, Permanan Account Mumber (PAN] and bank mandate with the Company 1o
ensure receipt of Annual Reporl, dividend andior any other consideration and ofher
communication fimely, faster and easier and more importantty avoids fraudulent
encashment ol warranis,

Accordingly, 1o update tha detalls with the Company, the following procedure may be
followed:

Updating! Regisiration Procedure

Physical Holding:

An amail raquasting for updations registration of mad id
with a copy of FAN card and mentioning folio number may
send fo tha Company's ermail id at investorsfhimade.com
or, Company's Regisirar and Share Transfer Agent email

idat skedilipi@gmail.com

Email d & PAN Demat Holding:

Update the email id / PAM through wour Depository
Participant.

Physical Holding: An email requesting for updation/
registration of Bank Mandate with a copy of PAN card,
cancelled cheque with name printed on chegque, copy of
share certificale or any letter received fram company or
dividend warrani where folio number iz mentioned may
send tothe Company's emall id at investors@himadr com
or, Company's Registrar and Share Transfer Agent email
iat skedilip@gmail.com

Bank Mandate

Demat Holding: Update the Bank mandate through your
Depository Participant

It would be highly appreciated thal the sharsholders co-operate and support and do the
neediul at the earfiest.

For Himadri Speciality Chemical Ltd

Sdi-

Monika Saraswat

Place: Kolkata Company Secretary
Date : 16 July 2021 ACS - 29322

Financialexp.epapr.in

WHITE ORGANIC RETAIL LIMITED

CIN: LOT10OMHZ011PLC225123
Registered Office; 312A, Kailas Plaza Vallabh Bawg Lane, Ghatkopar (East) Mumbai 400077, Maharashtra, India.
Ted: +91-22-25011963, Telefax: +91-22-25011984, Email: info@whileorganics.co.in | Website: www whiteorganics.co.n

Recommendations of the Committee of Independent Directors (*IDC”) of White Organic Retail Limited under Regulation 26(7} of

SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 (“Takeover Regulations™) in refation to the Open Offer

made by Suumaya Retail Limited ("Acquirer”) togather with Suumaya Industries Limited (Formedy known as Suwmaya Lifestyle

Limifed) (“PAC™) 1o the Pubfic Shareholders of White Organic Retail Limited ("WORL" or the "Target Company™ or "TG"™) for the

acquisition of Equity Shares of the Target Company.

Sr. Noy Particulars
1 |Date

2 | Name of the Taret Company

3 | Details of the Opan Offer
pertaining TC

Report

July 15, 2021
While Drganic Retail Limited

The Open Offer is being made by the Acquirer for Acquisition up to 28,36 080 (Twenty-
Eight Lakits Thirty-Six Thousand and Eighty) Equity Shares of the face vahue of Rs. 104
[Rupees Ten only) each reépresenting in aggregale 26% (Twenty-Six percent) of the Iuiall_|
paid up and woling equity share capital of the Tanget Company at an Offer prica o
Rs.37 4%- {Rupees Thify-Seven and Foriy-Five paise onfy] per fully paid up Equity
|5 Share payabie in cash pursuantto Reguiation 3(1) &4 of SE E-In:SAST:'Regulat:;m 201,
Suurnaya Retail Limited

Suurmaya Industries Limited (Farmerly known as Suumaya Lifestyle Limited)

FEDEX SECURITIES PRIVATE LIMITED

[Formerly known as Fedex Securities Limited)

3rd Floor, B Wing, Jay Chambers, Manda Patkar Road, Vile Parle (E). Mumbai 400 057
Tel No.; +91 8104985148, Fax No.; 022 2618 6966

E-mail: mb@fedsac.in, Website: www.fedsec.in

SEBI Registration Nurmbser: INMO0D010163

Investor Grievance E-mail: mbi@fedsec.in, Contact Person: Yash Kadakia

1. Nir. Pritesh Doshi - Chairman
2. Mrs. Jigna Thakkar - Member

b e e e e R e s Y L 8 R Y L

4 | Nameis) of the Acquirer
Mamed{s) of the PAC

6 |Mame of the Managar to
the: offer

T | Members of the Commitiee of
I-':d-npﬂndanl: Diractors {"IDC")

T o e LT S e e

& [IDC Member's relationship with the TC | The Members of the IDC are Independent Directors on the Board of Dectors of the
(Director, Equity shares owned, any | Target Comgany. None of the members of the IDC hold any Equity Shares! securities of]
other contrach/ relationship), if any | the Target Company. None of the Members of the IDC have entered into any contract or
have any relationship with the Target Company

9 | Trading in the Equity shares/ other | None of the IDT members have traded in the Equity Shares of Target Company during
securities of the TC by 1DC Members | 12 months prior lo the date of the Public Announcerment of the Offer on May 21, 2021

10 [IDC. Member's relationship with the | None of the members of the IDC have any contracts [ relafionships | directorship |
acquiners (Director, Equity shares owned. | holding Equity shares of the Acquiner

amy other confract’ refationship), if any
11 | Trading in the Equity shares! other
secunities of the acquirer by IDC
Members

12 | Recommendabion on the Open offer, | The meamber of the 1DC believe that the open offer made to the public sharaholders of
as to whether the offer is fair and White Crganic Fefail Limited at the offer price of Rs. 37.45 (Thirty-Seven and paise

Motipplicable.

reasonahble Forty-Five only) per fully paid Equity Shares of face value of Rs. 10/ (Rupses Ten only)
aach is fair and reasonable and the Opan Offer is in conformity with provision of SEBI
[SAST) Regulafion 2011.
13 | Oeacloswre of Voling Fattern of the [ All the IDC members unanimousdy woted in favor of recommending the open ofien
meeling in which the open offer propasal,

proposal was discussed

14 | Summary of reazons for
recommendation

ID:C has evaluated the Public Announcemeant dated May 21, 2021, the Detalled Public
Slatement dated May 27, 2021 and Draft Letter of Offer dated June 04, 2021 and Letier]
of Offer dated July 12, 2021. The IDC has faken info consideration the following for
making iz racommandations:

The Egquity shares of TG are frequently traded within the meaning a5 provided in

regulations 2 (j} of Takeover Regquiations,

+ Az per the Equity Share Valuation report dated on May 21, 2021 of White Organic
Retail Limited gen by CA Mikwl Jalan [Membership No, 112353) parner af, Gupla
Raj & Co, Charerad Accountants, hawving Firm Registration Mo 00168TN,
accordingly, the Offer Prica is of equity share of Rs. 37 45/- (Rupees Thirty-Seven and
Forty-Five paise ondy pershare.

+ The Offer Price of Rs. 37.45/- (Rupees Thirty-5even and Forly-Five paise onky) per
share iz higher than price calculated after considering the parameters as specified
under Regulation 8(2) of Takeover Regulations
The public shareholders of the Target Company are advisad 1o Indapendanily
evaluate the Cpen Offer and take an informed decision about tendering the Equity
Shares held by them in the Open Crffer

15 | Details of Independent Advisar (if any) | None
16 | Anycfhermatters io be haghlighted .‘-.Iu:an

L S e e e Sy A

Totive best of our knowledige and belied, after making properenguiry. the informatson contained i or accompanying this statement is, nall

material respact, true and corect and nol misleading, whether by omission of any information or otherwise, and includes all the
information requirad to ba disclosed by tha TC under the Takeover Code.

For the behalf of Committee of Independent Directors of

White Organic Retail Limited

Sdl-

Place: Mumbai Pritesh Doshi

Date: July 15, 2021 Chajrman - Committee of Independent Directors

RECOMMENDATIONS OF THE COMMITTEE OF INDEPENDENT DIRECTORS ("IDC")

BAYER CROPSCIENCE LIMITED E

CIN: L24210MH1958PLC011173 BAYER
Regd. Office: Bayer House, Central Avenue,
Hiranandani Estate, Thane (West) - 400607.

Tel. No.: 022-2531 1234; Fax No.: 022-2545 5063
Website: www.bayer.in; Email: ir_bcsl@bayer.com

Am

NOTICE OF 63 ANNUAL GENERAL MEETING &

E-VOTING INFORMATION

NOTICE is hereby given that the 63" Annual General Meeting (AGM) of the
Company will be held via Video Conferencing (“VC”)/Other Audio Visual
Means (“OAVM”) on Thursday, August 12, 2021 at 03:00 p.m. IST in compliance
with General circular numbers 20/2020, 14/2020, 17/2020, 02/2021 and all other
applicable laws and circulars issued by the Ministry of Corporate Affairs (MCA),
Government of India and Securities and Exchange Board of India (SEBI), to transact
the business as set out in the Notice of the AGM dated May 25, 2021. The Notice of
the AGM along with the link to access the Annual Report inter alia containing
Directors' Report, Corporate Governance Report, Business Responsibility Report,
Auditors' Report and the Audited Financial Statements has been emailed to all
Members whose email addresses are registered with the Company/Depository
Participant(s) on or before Thursday, July 15, 2021 and the same is also available on
the website of the Company at www.bayer.in as well as on the website of National
Securities Depository Limited (NSDL) at www.evoting.nsdl.com and on the website
of BSE Limited at www.bseindia.com.

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Rules, 2014, Members are provided
with the facility to cast their votes on all resolutions set forth in the Notice of the AGM
using electronic voting system from a place other than the venue of the AGM
(“remote e-voting”), provided by NSDL and the business may be transacted through
such voting.

The remote e-voting period commences on, Monday, August 09, 2021 (9.00 a.m.
IST) and ends on Wednesday, August 11, 2021 (5.00 p.m. IST). During this period,
members may cast their vote electronically. The remote e-voting module will be
disabled by NSDL for voting thereafter.

The voting rights of Members shall be in proportion to the equity shares held by them
in the paid-up equity share capital of the Company as on Thursday, August 05, 2021
(“cut-off date”). Any person, who is a Member of the Company as on the cut-off date is
eligible to cast vote on all resolutions set forth in the Notice of AGM using remote e-
voting or voting atthe AGM.

The members who have cast their votes by remote e-voting prior to the AGM may
also attend/participate in the AGM through VC/OAVM but shall not be entitled to cast
their votes again.

Those members, who shall be present in the AGM through VC/OAVM facility and had
not cast their votes on the Resolutions through remote e-voting and are otherwise not
barred from doing so, shall be eligible to vote through remote e-voting system during
the AGM.

Aperson who has acquired shares and becomes a member of the Company after the
dispatch of Notice of AGM and holds shares as of the cut-off date, may obtain the
login ID and password by sending a request at evoting@nsdl.co.in. However, if the
person is already registered with NSDL for remote e-voting, then the existing user ID
and password can be used.

In case of any queries relating to remote e-voting facility, please refer to the
Frequently Asked Questions (FAQs) and e-voting user manual for Shareholders
available at the Downloads section of www.evoting.nsdl.com or contact NSDL at the
toll free no. 1800-222-990.

Pursuant to Finance Act, 2020, dividend income will be taxable in the hands of the
shareholders w.e.f. April 01, 2020 and the Company is required to deduct tax at
source (“TDS”) from dividend paid to shareholders at the prescribed rates (plus
applicable surcharge and cess) as may be notified from time to time. The information
regarding the applicability of TDS rate for various categories of shareholders and
documentation required, is available under the Investor section at www.bayer.in.
The shareholders are requested to send all the necessary documents complete in all
respect through email at dividend.india@bayer.com on or before Wednesday,
July 28, 2021 to enable the Company to deduct the correct TDS on the dividend
payment.

Members who would like to express their views or ask questions during the AGM may
register themselves as a speaker by sending their request from their registered email
address mentioning their name, DP ID and Client ID /folio number, PAN, mobile
number at ir_bcsl@bayer.com from Thursday, August 05,2021 (IST 09:00 a.m.)
to Monday, August 09, 2021 (IST 05:00 p.m.). Those Members who have
registered themselves as a speaker will only be allowed to express their views/ask
questions during the AGM. The Company reserves the right to restrict the number of
speakers depending on the availability of time for the AGM.

FURTHER NOTICE IS HEREBY GIVEN THAT pursuant to Section 91 of the
Companies Act, 2013, the Register of Members and the Share Transfer Books of the
Company will remain closed from Thursday, July 29, 2021 till Thursday,
August 05, 2021 (both days inclusive) for the purpose of AGM and payment of
Final Dividend on the equity shares of the Company for the financial year ended
March 31, 2021. The Final Dividend, if declared at the AGM will be paid on or after
Friday, August 20, 2021 to those members whose name appears on the Company's
Register of Members as holders of Equity Shares on Wednesday, July 28, 2021 and
in respect of shares held in dematerialized form, to the Beneficial Owners of the
equity shares as at the end of the day on the same date as per the details furnished by
the Depositories for the purpose.

For Bayer CropScience Limited
Sd/-

Nikunjkumar Savaliya

Company Secretary

& Compliance Officer

Place : Thane
Date : July 16, 2021




